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MR. DEPUTY-SPEAKER: Order
please; you have made your point,

Now, Bills to be introduced, There
are two Bills to be introduced by the
Law Minister, and two Members, Shri
8. M, Banerjes ang Shri Limaye have
given their notices to oppose. I see
that the Bills are very similar.

sty fadt: gm 21 are At
LU

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): Can I take up
both together?

MR. DEPUTY-SPEAKER: No, you
can't. I am referring to thogse who
oppose that they can meke only one
speech for both the motions.

1437 hes.

SUPREME COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL*

THE MINISTER OF LAW, JUSTICE
(SHRI

(Conditions of Service) Act, 1858,

SHRI §. M, BANERJEE (Kanpur):
Mr. Deputy Speéaker, Sir,

w wq fand (aiw7) : oAl
Frar 07 FUCFC G )

MR. DEPUTY-SPEAKER: They
can do it in the Lobby or they can
do it in the Central Hall. Let us get
on which our business. There iz 100
much noise,

SHR!I S. M. BANERJEE: If you
see the Statement of Objects and
Reasons, it says that:

“Since the passing of the Sup-
reme Court Judges (Conditions of
Service) Act, 1958, there has been
no material modification of the
conditions of service of Supreme
Court Judges. There has been &
persistent demand for the improwve-
ment of the conditions of service of
the Judges of the Supreme Court.
Having considered all aspects of the
matter, it is proposed to allow
them certain ancillary benefits,

At present, there iz no provision
for the grant of family pension in
the case of Supreme Court Judges
who are governed by Part I of the
First Schedule to the Act. It is
proposed to extend to them the
facility of family pension on the
same lineg ay are applicabls to
Class I Officerg of the Central
Civil Services,

It is also said here:

“In the case of Class I officers of
the higher grades they have to con-
tribute Rs. 5,000 from their gratuity
if they opt to be governed by family
pension rules....”

It is also proposed to give to every
judge of the Supreme Court and of
the High Courts an allowance &t the
rate of Rs, 800 per mensem for the
Ministers to make a statement re-
benefits are proposed to be given, re-
trospectively, from 1st October,
1974....

in Gasette of Indla, Extraordinary, Part II, section 2
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MR DEPUTY-SPEAKER: What ¥ qm qimw ®d & wil & v
are you opposing? # ok ofcedw aff gon ® ) xwhel

SHR] S. M. BANERJEE: My sub-
missign is qnly this. The other day
I heard with rapt attention the speech
of the hon, Finance Minjster. When
the five instalments of dearness allow-
ance due to the Central Government
employees were demanded, the Fin-
ance Minister said that it wes not
possible because milliong of people
are starving in thig country, under.
fed and ill-clad But here it is pro-
posed to give to the judges Rs. 300
per month for the maintenance of
motor car. In this House when all
of us requesined the hon. Finance
Minister to remove the excige duty
on beedi, he did not accept When
we requested him to remove the
excise duty on petrol, he said that
there was no money and that, if he
did that, there would be a financial
crisis in the country and all that. But
here they are proposing to give Rs.
300 to each judge for maintenance of
motor car This is a gross discrimi-
nation. How can I ga hack 1o the
Central Government employees

MR, DEPUTY-SPEAKER: I
sympathise with you,

SHRI S, M. BANERJEE: 1 want
that the judges should be paid a
decent salary, that the Constitution
should be amended accordingly. T
want that the leading barristers and
advocates shoulq become judges of
High Courts and Supreme Court, I
want that they should be of very high
calibre But in this case T oppose it
on mora] grounds because it iz a
grave injustice to the have-uiots; these
people have already something. So,
T oppose the introduction of this Bill,
and in all fairness, even the judges
should refuse to accept it.

o 7y it (wtwt)  overe
AR, 1954 F Iz 7 BF & oof
£ Faseg o wal ¥ ok 1958
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T GTHIT 7 ATEETE W ofada a7
w1 &1 war W fewr ) ag daw
uHTE & AW 97 §AWT 3T afveds
Fo wgh & 1 ¥ fadw g d
ag WTes g § A D7 F7A7 wWAE
31 A o waw AT ¥ AR
afer o

wTFe, & a7 3w w1 g A
aeE ¥ olrada T W, -
2w, sfeamt g we § AW 07
g 1 s w1 sy fr oY A
g1l # dalt e & ¥ A wE
AT g frww it & ol
fam wrdm, 3@ 90 ag e
w7k qur fearew & 2 s oo dee
Fo dhwd 3 v A, W
WX glaard w1 foedt 1 w6 A
dfaay 3l Fr gfaed o WA fred
g w ot saehfeiew v oy
framr &

st qwe gHo wAdl: AT FTX
¥ famar &1

o oy fmd, ot A W oy
§ 1 s femererst wn wTRET T Y
wer revar) fro gFo Elcl i
¥ doww wreAT ¥, TET FvwE & |

3 g wgr 9% & fe @y
dor oowt Wiy T el W e



Ay Bills Inoguopd, YAISAREA 1, 180 (SAKA) Bille Introfyced 274

¥ et o grewrar §, e o
i

o, s ol Ao wmr T B,
afer ez ¥ ff, Tverdr wfew
ot § 7Y g, W, oo
wmfs = fevwr 3y =rfee

a7t &1 qe7 Wer g & fw
o€ v oftw B ¥ w=% o
atd | gadET i #F ¥ 05 o
dt wwifear ot f | TR wET
fF w3 At arw ot o, gad
a1 I wEr o W wfm
faslt feft & wAivH & W@,

They should withdraw from the
temptations of private interest,

it ata S Ew w4 ot fF ¥ omma
aix frerw &1

ap™ ¥ oF ghmT) qav I T
g mrasw wa & fadt & W g,
AT QYA Wi are w3 faer & W
A AT & A & qar i A wifeor
o g infandt dfem 5 mame A
ufys ¢, & fery afiw 8 7 g
fadr roft 8, 10 TF 1w fhw o
§ oite wfirwrw =i QX 618 &, oY o%
AT 472 A A ) FTAT 49 FAT TR
eRd S0 wer YT Y Y A
TN WY A AW FY aTE ¥
orRely &7 9T W7 AT AT Ay
ore 30 o3 Jmd @ gefar e o
% ¥ FIH Agl ¥ ) 0F a7 A
wfwwrn 7 ofeda &%)

MR. DEPUTY-SPEAKER: It iy not
relevant.

ot vy i gt miew Wy
faw oy oy &, vt wgw ¥
ol o & v-g § 1 & I

e 5 ag N 30, 40 WIT 50
RS fen w3 g oo §
i wza e 7 af ot wsofrat
HE AW T A W v A
W F7X A AU v sowe, &
ararargar § 5 om &% oma
Mt g ST ZHE WY AE 4 £
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T AT FAATTNAE W F Y
wErT 7 arad At 51 qafae
AT ofl AT TT AE AT AT
TRl F FTH www AT Ag § ) 3%
ot wor fadty g7 aTT ® AwT R,
g 7t f& 9% qAemg A gurr A
g | &y fadry oz & fr & wene g0
T E R A afr FTar A B
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st wivee fawr (7 .rgrare)
g "gieE, 3w e fawr w o
@ F7 AT, gy ww ¥ Ofwr )

MR  DEPUTY.SPEAKER; You
have not gpven your name. Please
do noi nsst.

w wv faw ar At & &R
Arfen Wy far ¢ & afr wimg
mF Advew T AEAT Z

SHRI H R GOKHALE The hon
Member may send his suggastions 1o
me gfterwards

Sir, I am grateful to the two hon.
Members who have apparently op-
posed the Bull ‘Apparently’'—] use
the word with g purpose because I
do not thunk they are opposed to 1t
in principle, They have suggested
that the salary should be raiseq snd
if for that, an amendment of the
Constitution ig necessary, it ghould be
carried out. Now, one difficulty, of
course, i that the salaries of the
Judges of the High Couris and the

e e ——
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[Shri H. R. Gokhale]

Supreme Court gre fixed in the Second
Schedule of the Coustitution, Fixed
amounts have been mentioned and the
selaries cannot be increamsed without
an amendment of the Cmstlhﬂi,pn.

But there is another specific provi-
sion, both in respect of high Courts
and the Supreme Court’s Judges that
other conditions of & service lke
allowances and other things can be
provided for by ordinary legislation.
That 13 why the Acts of 1854 and 1958
were passed and there 18 no question
of doing it indirectly because, for a
constitutional amendment, we have to
come to you, For a legislation also,
we have to come to you. Ina either
case we cannot go end do anything
behing the back of the Parlianrent.
So, there 18 no question of doing any-
thing indirectly or surreptitiously.

Now, all of us are agreed and both
the hon. Members are aldo agreed
that ever sine the passing of the
Constitution, there have been mo
material changes—I fing there have
been very insignificant changes—in
the emoluments and service conditions
of the High Courts and Supreme
Court Judges and there is & general
feeling. ..

SHRI 5. M. BANERJEE: Why is
there this discrimination?

SHR! H. R, GOKHALE: I will
meet that point also.

I think there is a gemersl feeling
which I have observed in the Con-
sultative Committee meetings also as
also in the course of debates in Pap-
dament snd incldentslly, wheneve:
this quegtion come up before the
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the bon. Members have made certain
points. We will bear them in mind
and if there are auy suggestions
which are possible, we will conmsider
it at the time of considerstion of thr,
Bill. We will certainly give it consi-
deration although I cannot give ar
assurance that I wiil do this or i
will do that at the present moment.

SHRI 8. M. BANERJEE: 'The Bill
says that the Supreme Court judges
will get car allowance from 1st Octo-
ber, 1974,

SHRI H. R, GOKHALE: There is
a misconception. It is there in both;
the same retrospective effect 15 there
in both

MR DEPUTY-SPEAKER: It is in
the Bill itself; it is the same thing
in both these Bills 1st October, 1974.

SHRI S, M, BANERJEE: Why the
Statement of Objects eand Reasons
does not say so?

MR. DEPUTY-SPEAKER: May be,
printing mistake,

SHRI H, R. GOKHALE: The Bill
contains this. It is the same thing in
both the Bills,

SHR! MADAU LIMAYE: A com-
parative study....

SHRI H. R. GOEHALE: I will
look into it
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SHRI H. R. GOKHALE: If neces-

allowed to be introduced,

ME. DEPUTY-SFEAKER: The
question is...

MHR. DEPUTY-SPEAKER. Mr.
Banerjee, take the first Bill, Supreme
Court Judges Bill, first page. It says
‘It shall be deemed to have come into
force on the 1st day of October, 1974/
Come to High Court Bill. First page.
It also says, ‘It shall be deemed to
have come into force on the st day
of October, 1574,

BHRI H. R. GOKHALE: It is
exactly the same.

SHRI SOMNATH CHATTERJEE
(Burdwan): Don't give them further
appointment. I am appealing to the
Law Minister. If you want to ia-
crease their retirement age, don't give
them future appointment after retire-
ment,

MR, DEPUTY-SPEAKER: The
question is;

‘That leave be granted to intro-
duce g Bill further to amend the
Supreme Court Judges (Conditions
of Bervice) Act, 1058

The motion war -adopted.

SHRI H, R. GOKEALE: I {intro-
ducet the Bill

14.58 hys.

HIGH COURT JUDGEsS (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL*

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): 1 beg to move for

Re. Vijaye Bank 298

leave to introduce g Bill further to
amend the High Court Judges (Con-
ditions of service) Act, 1054,

MR. DEPUTY SPEAKER: The
question is:

‘That leave be gramted to intro-
duce a Bill further to amend the
High Court Judges (Conditions of
Service) Act, 1054’

The motion was adopted,

SHRI H. R. GOKHALE: I intro-
duce fthe Bill

1454 hrs,

RE. VIJAYA BANK

ot ay forwd (Frar) : wareAw AgTET,
&% fraw 377 & weada Atfes fear

gur & | A€ FA AT AAC AT

MR. DEPUTY-SPEAKER: I don't
gep it in the order paper you may
bring it up tomorrow. I don't kmow.

w7y fond - R & wEy T
ut fis svar (dwwa) fedew & aw
w7 wrm | Afew wx 9w felow &
art & frnz 7 1/2 o aw W, AT
o1 w377 w0 afew & wrar ?

MR, DEPUTY SPEAKER: Send a
reminder notice; let it come tomorrow.,

ot wy fowd & ool we w7
Y g ma dfen w47
wafrfne fafada wt o & fF 44

MR, DEPUTY-SPEAKER: It ie
not in the order paper. The order of
business iz fixed from day today.

*Published In Guzette of IndlsExtracrdinary, Pamrt II, section 2,
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